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1. The petitioner who was a Revenue Inspector, now stands superannuated by
virtue of crossing the age of superannuation on 30.06.2010.

2. The petitioner was implicated in criminal case which was registered as case
No.01/2001 for the offence punishable under Sections 120- B IPC, 420, 467 IPC
and Section 13(1)(d) read with Section 13(2) of PC Act. The matter was put to
trial before the Special Judge, Durg, and the court ultimately vide judgment
dated 18.07.2017 has acquitted the petitioner from the said charges. Meanwhile,
the petitioner was also prosecuted in the departmental proceedings where also
he has been exonerated of the charges.

3. Because of pendency of criminal case, the petitioner could not be taken back
in service and now by efflux of time the petitioner has crossed the age of
superannuation. Given the aforesaid facts and circumstances of the case, the
only relief which the petitioner can be granted is of considering his case under
the provisions of Fundamental Rules-54.
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4. In view of the aforesaid facts circumstances of the case, this court is of the
opinion that no fruitful purpose would be served in keeping this petition pending
and this petition is disposed of with a direction to the respondent No.2 to
consider the case of the petitioner keeping in view the provisions of Fundamental
Rule-54. If for any reason the Collector is not competent authority then it shall
be the responsibility of the Collector to mark the said file to the concerned
competent authority to take a decision in the case.

5. Considering the age of the petitioner and also taking note of the fact that the
petitioner has crossed the age of superannuation way back in the year, 2011, the
respondent No.2 shall pass a suitable order within a maximum period of 90 days
from the date of receipt of certified copy of this order.

6. Needless to mention that the respondents shall also consider grant of
pensionery benefit payable to the petitioner.

7. The writ petition is accordingly disposed of.
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